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I THE CENTRAL ADMiNISTRATIVE TRIEUNAL: HYDERAB/D PENCH: AT

HYDEREZBLD.
O.A-NO., 796/95 ' o D TE o‘ gubeEF”- 11,7.95
- ) T R T ———
BETL.ERN:
1. K.Sharanappa
2. Ramulu
3. N.Yesuratnam ' .o o Applicants
AIND )
Chlef

1. The/General Manager,
- Telecommunications,
&,P.Circle, -
Doorsanchar Bhavan,
-Nampally,
'Hyderabad.

2. The Telecom Pistrict Engineer,
- Medak Diqtrict, _ ’
Sangareddy. .

3. The Sub Divisional Officer,
Telecom, e :
Sangareddy,

Medak District. - . ee ' Respondents

'COUNSEL’FOR THE EPPLICANT: SHRI K.VENKATESWARLU 7 -

COUNEEL FCR THE REGEONDENTS SHRT NV RAMANA
. &g/ﬁd@l CGEC.

CORAM:"

HON'BLE SHRI JUSTICE V.NEELADRI RAo, VICE CHATRMAN
HOWN 'BLE “PRI(;FB GORTHI, ;}MELBER (ADMM.)



® C.A.NO,796/95.

JUDGMENT ' . Dt: 11.7.95

(as bER HCON'BLE SHRI A,B.GORTHT, MEMBER:(ADMINISTRATIVE)
Heard Shri K.Venkateswéﬁﬁiﬁha,-legrned counsel

for the applicants and Shri N.V.,Ramana,. learned standing

counsel for the respondents,

2. . The claim of the applicants‘is_fbi a dirgction
to the respondents ﬁo reengag22§: Easual‘MézdéopL‘—It
is stated fhat the fi;st arplicant was apboiﬁted‘as
Casual Mazdoor on 1,11,1984 and he had_wcrkedlcontinﬁ-
‘ Fid— X o

ously upto 13,11,1985 totalling/292 dsys. The 2nd
‘applicant wés appointed as Casuval Mazdoor on.i.1.1982
and he had worked_upto 1.9.1984 totaliing to 397 days.
The 3rd applicant was appointed as Casval Mazdoor on
23.3,1982 and he had worked upto 24.,3,1985 total}ing to
309 days. *the prayer of the applicents is'that keeping

in view the service they hka=e rendered under the res-

pondents, their reguest for re-engagement be considered,

3. The learned standing counsel for the respondents
states that the respondents shall verify the facts stated
by the applicants ana if founé to be génuine, their

request will be considered for re-engagement..{”f”T )

4, In view of the akove, the CA is disposed of at
the admission stage itself with the following directions:-
(i) The case of the applicaents will be consicdered

‘ and
for re-engagement as soon as there is work/in preference

to freshers;

L-

contd, ..



T

ii) For the purpose of re-engagement 0f the
applicants, no Casual lahour presently engaged will be

required to be retrenched.

5. We make it clear that the epplicants shdll not
be entitled to claim continuaiion of break in service
for the perlod from their dis-engagement till they are

re-engaged in pursuance of this order. No costs. A/

>~

j\ ~ )Wu/&\m)\_\
~ (A .B.GOR ) _ (V.NEELADRI RAQ)
MEMBER (ADMN, ) VICE CHAIRMAN -
' 3
DATED: 11th July, 1985, : \

Open couvrt dictation.,

ﬁ?Vf g8
Deputy RegistraI(J)CC

vSsn
To

1. The Chief General Mandger, Telecommunications,| .
A.P.Circle, Doorsanchar Bhavan, Nampally, Hyderabad.

2.‘The Telecom District Engineer, b¢Y?TC3 &Tﬂﬁﬁ
Medak Dist.Sangareddy.

3. The X=ix Sub Divisional Officer, Telecomn,
Sangareddy, Medak Dist.

4, One copy to Mr.K.Venkateswarlu, Advocate, CAT Hyd.
5. One copy to Mr.N.V.Ramana, Addl.CGSC.CAT,Hyd,

6. One copy to Library, CAT.Hyd. '

7. One spare COpYe.
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r o e L
THPED BY CHECKED BY "S-
, _ L )
COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERASID.

THE HON'BLE MR.,JUSTICE V,NEELADRI RAO
VICE CHAIRMAN

AND

=il @ G'IO'SM/\ .I

* THE HON'BLE MR R-RANGARAFANT { M(ADMI)

DATED -_,l-\L'-l};-- 1995.

- ORBER /JUDG ME NT 5

MIAI/R‘-AKD/CIJKD‘NO.

in -

OA.No, 7{@/6’]5’

.Tt\oNOn ) (W.P. . )

Admitted and Interim directions
issued. - :

E&llOWEdD

Disposed of with directions.
Dismissed. A A C\O\uw | O
B —\—_——-_'____. ____,_‘___“__'__._ I
Dismissed as withdrawn Cé{
- ' e

—_—

Dismissgd for default ' - -

.: Ordered/Rejected.

4

N#,order as to costs.




- _ FNTHE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

i

f

1

fﬁ’

a‘_

i

M.A.NO, 431/97 1IN OA.No. 796/95

Date ©f Orders20-6.97
Betweens
|
1, K.Sharnappa
2. Ramulu.

3, N.Yesu Ratname.

R

..applicants.

and

1. The Chief General Manager,
Telecommunications, A.P.Circle, poorsanchar Bhavan,
Hyderabad.
2. The Telecom @Dist.Engineer,

Telecomnunications, Medak Dist.
at Sangareddy.

3. The Sub Divisional Officer,
Telecommunications, Sangareddy.
Medak Dist.

.. Respondents.

For the Applicants: Mr. K.Venkateswarlu, Advocate.

" por the Respondents, Mr.V,Rajeswar Rao, AdAl.CGSC.

CORAM:
THE HON'BLE MR.H.RAJENDRA PRASAD 3 MEMBER( ADMN )
The Tribunal made the following COrder -

Heard Sri Venkateswarlu K. for the applicants and
sri Rajeswar Rao for the Respondents. No M.A. can ordinarliy

lie in a disposed of case. 1f the applicants are aggrieved by the

‘pon-implementation of the judgment already delivered, it is

open to them Lo initiate appropriate proceedings, if so advised.

This M.a. is therefore, disallowed.

Lﬂfl\ﬂ ) Z;

L Deputy Rﬁgistra%}ifﬁgﬁ
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:fm chisf coneral Ma'nag@z, '
Teicoomutications, AP.Cincle, -
Doorennchar Theven, biyc‘::rrai?aﬁ. o

The mleﬂm figte.- ::giﬁwr,

' ”‘ﬂiﬂmmi cations, Medak s’fﬁﬁh

at ’%av'e-::g e;r‘@mﬁw

-"‘}‘x’“ wib L‘&vﬁ sional Uffiwi*l:,

- Teleeommuni cotions, Sangareddy, He;da-,k ijnm._
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Gne qouy to M;,.x&. r‘*nk;.wm;arl%f’. &vacatee,n ..a:?i‘-.mrd;

¢ One GOpy to ;5‘."‘-?:"\?57&&3@3&:@;“ Reg, Addl .C:u C;CZA‘I. &‘yd.

(ine Spard COp¥e
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ot
TYPEL BY ’ CHECKEL BY
COMPLRLL BY APPROVED BY

IN ThHu CENIRAL \uI”ILJISmR; -TIVE TRIBUNAL
}‘ YLJ-JR.(\LJ i BLL\JLJH J.J- HYJ:!EEU‘LBAD

f
THE HON'BLE MR.JUSTJCE
| VILE-CHATRMAN'

apad

THE HON'ZLE MR.H.RATENDRZ PRASALaM( &)

Dateas 90- 6 ~1087

ORDER/JUBSMENT.____

Moo /R Seef e 110, Sy 'c‘7
f : , in
C.i.No, Ta b &5,

T.4.No. . (wap. }

\ :
Acmitted and Interim directions
Issuec}

Allowgd

‘Eﬁspoéed'of with direetions

Dismissed.

Dismissdc as withdrawn
Lismissgc for default,

Orderedl/Re jected,

‘ : - NO grder =25 to costs.
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